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In the National Consumer Disputes Redressal Commission

Ravindra Kumar Gupta APPELLANT

Vs

STATE OF RAJASTHAN RESPONDENT

Date of Decision : 18-11-1997

Acts Referred:

Citation : 1998 2 CPC 96 : 1998 2 CPJ 257

Hon'ble Judges : N.L.Tibrewal , J.C.Verma J.

Final Decision : Petition disposed of

Judgement

1. BY this petition, mandamus is being sought to the respondents to fill up the
vacancy of President. District Consumer Forum, Bundi which is lying vacant since
August, 1995. From the reply filed by the respondents it transpires that the State
Government is requesting to the High Court to provide names of eligible RHJS
Officer, who could be appointed as President, District Consumer Forum, Bundi.
The details of the communication alleged to have been made with the Registrar
of Rajasthan High Court have been given in para 14 of the reply. The State
Government has also requested the Registrar, Rajasthan High Court for asking
the District Judges to undertake the additional work of District Forum where the
posts of the Presidents are lying vacant, still no action has been taken by the
High Court in this connection.

2. THE President of District Consumer Forum is to be nominated by the State
Government under Section 10 of the Consumer Protection Act, 1986. More than
two years have passed since the post of the President of District Consumer
Forum is lying vacant. In the facts and circumstances of the case, we direct the
State Government to take effective steps to nominate / appoint eligible person as
President of District Consumer Forum, Bundi within four months from the date of
receipt of a copy of this order. In the meantime, they may request the High Court
to authorise the District and Sessions Judge, Bundi to undertake additional work
as President of District Consumer Forum, Bundi. For this purpose a certified copy
of this order be sent to the High Court and if any such request is made alongwith
a certified copy of this order, the High Court shall consider the request promptly.
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As nobody appears for the petitioner or the respondents, a copy of this order be
sent to the Chief Secretary, Government of Rajasthan, Jaipur.

3. THE petition stands disposed of as indicated above. Petition disposed of.
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